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CENTRAL 	IINISTRATIVE TRIELAL, 
C UTTACK BLiCL- :C JJ1TACK. 

Original Application No.316 of 1990. 

Date of decision:18th December,1990. 

Bhagirathi Sahu,aged about 26 years, 
son Qf Ramachandra Sahu,At/P.O.Batto, 
Via_&ainkul,Distr ict-Keonjhar,now working 
as L.P.B.P.M.,Eatto. 

Kshyamakar Rout,aged about 26 years, 
son of Late Ratnakar Rout,AtNayagada, 
P.O.Bat.to,DistrictKeonjhr,floW working 
as L..D.D.A.,]3atto Post Office. 

.s ... Applicants 

,-er.sus- 
' 	: 	'. 

Union of Lndi',iepresentedby its 
Secretary,Depáitrnent'of Pot, 
Dak Bhavan,New.Delhi, 

Chief Postmaster Gencral,Orissa, 
At/P.O .Bhubane swat, Dist .PUri. 

Superintendent of Post Offices:, 
Keonjhar Division,A/P.O.Dist.Keonjhar. 

Sub-Divisional Inspector(Postal), 
Keonj hat Sub-Division, At/P.O ./Djstrict- 
Keonjhar. 

Respondents 

For the applicant 	 J'/s.Devanand Misra,Deepak Misra 

.:•' 	A.Deo,B.S.Tripathy & P.Panda 

For the Respondents ... 	Mr.A.K.Misra 

C 0 R A N 

THE dON'BLE 1,1-,.B.R.PATIiL,VICECHAIii1AN 
A N D 

THE ION'BE M1-.K.P.AC,IARYA,VICECHAIRMAN 
—— —  — ——£ 

r 	whether reporters of local papers may be allowed 
to see the judgement? Yes. 

2. To referred to.the 1,4rters or not ? 

3 	hether Theit &dships wish to see the fair 
copy of the Jud•gernent ? Yes. 
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1A 
:-J U D C E M E N T ;- 

K.P.CHARYA,VICECJAIx1AN 	In this application under section 19 of the 

Administrative Tribunal's Act,1985,the Petitioners prayt for 

a direction to be issued to the Opposite PaLtjes to regularise 

their services. 

Shortly stated,the case of the Petitioners 

is that the Petitioner No.1 wa8 working as Extra Departmental 

Branch Post 4aster in Batto Post Office within the district 

of Keonjhar and the Petitioner No.2 was working as Extra 

Departmental Delivery Agent in the same Post Offjce.Both of 

them were working in place of their predecessors who had been 

convicted in a Criminal Case and ultimately they were convicte 

-d in the Criminal case and even after conviction they were 
1A 

continuing u'the order already passed putting up those 
0-1 

persons from duty.The Ion'b1e High Court of Orissa allowed 

the appeal preferred by both the Petitioners and ultimately 

they were reinstated into the service.By virtue of the 

re-instatement,conseguently the petitioners have been out-

sted from the post which they were occupying i.eE.D.B.P.M. 

of BOtto Post Office as E.D.D.A.in  the same post Office. 

In this connectior we have heard Mr. Deepak 
0 

i4isra,learned Counsel for the applicant and Mr. A.K.Misra, 

learned Senior Standing Counsel for the Iespondents. The 

question of regularising the services of the Petitioner's 

does not arise. Mr. Deepak iIisra submitted that both the 

Petitioners could be adjusted in some other post offices * 
i- (A ti 

1 because they have been working s@thly and carrying out 
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their duties efficiently, and essatil serv 	t the 

Postal Department for long 6 years and 3 years respectively. 

e would therefore recuest, that in case there is any vacancy 

the Petitioners can be adjusted as E.D.B,Pand L.D.D.A. 

or they should be adjusted inthe vacancy arising in future 

and their names should be considered and we hope and trust 

the Chief Post Maser general and the concerned Superintende-

-nt of POst Cffices,namely S.P,0'5  IKeonjhar Division would 

take compassionate view over the Petitioner and try to 

adjust the Petitioners inthe Postal Department within the 

district of Keonjhar. 

This application accordingly is disposed of leaving 

the parties to bear their respective costs. 
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VICCdAIhMAN 	
( 	

•ICECHALJkN 

Central ?.dminjstratjve 	fbuial, 
Cuttack Bench,Cutte 

18th December,l99O/Mohapat 	4 


